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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (SZ),
CHENNAI

ORIGINAL APPLICATION NO. 21 OF 2021

Dr. Anupkrishnan. V

Flat No. 7173, Tower 7, Prestige Bella Vista,

Ayyappanthagal Village, Mount Poonamallee Road,

Kanchipuram District, Chennai - 600 056 ... Applicant

V.

Ministry of Environment, Forest and Climate Change,

Represented by its Director, MOEF & CC RO (SEZ),

HEPC Building, No.34, Cathedral Garden Road,

Nungambakkam, Chennai - 600 034

And 7 Others. ... Respondents

OBJECTIONS FILED BY THE FOURTH & FIFTH RESPONDENTS TO THE
ADDITIONAL REPORT DATED 12/01/2022 FILED BY THE SIXTH
RESPONDENT

The 4™ and 5t Respondents (“the Answering Respondents” named above

most respectfully submit as under:

1. Itis submitted that the Sixth Respondent had earlier filed its Report dated
31/08/2021 on 07/09/2021 (the First Report”). In response to the said
Report, the Answering Respondents filed their Objections on 07/10/2021.
Pursuant thereto, the Hon’ble Tribunal had directed the Sixth Respondent
to file a further report, if any. In these circumstances, the Sixth
Respondent has filed an additional Report dated 12/01/2022 (“the
Additional Report/ Report under Reply”) and the same was uploaded
on the website of the Hon’ble Tribunal on 25/01/2022.
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2. The Answering Respondents have perused the contents of the Report
under Reply and deny each and every allegation and averment made by
the Sixth Respondent therein, except to the extent specifically admitted
herein. The Answering Respondents further crave leave of this Hon’ble
Tribunal to read the Answering Respondents’ (i) Objections dated
22/09/2021 to the Joint Committee’s Report, (ii Objections dated
07/10/2021 to the Sixth Respondent’s Report, and (iii) the Counter
Statement dated 07/10/2021 to the main application, as a part and parcel
to this Objections.

Paragraph-wise reply:

3. The contents of Paragraph 1 of the Report under Reply are facts on record

and hence require no specific traversal.

4. In response to the averments made in Paragraph 2 of the Report under
Reply, it is submitted that the Sixth Respondent had issued a show cause
notice dated 16/08/2021 (“Show Cause Notice”) to the Answering
Respondents. This Show Cause Notice was received by the Answering
Respondents on 19/08/2021. In the Show Cause Notice, the Sixth
Respondent, by drawing reference to the Order dated 03/08/2018 passed
by the Hon’ble NGT (PB) in O. A. No. 593/2017, had raised six (6)
allegations of non-compliance against the Answering Respondents. Upon
receipt of the Show Cause Notice, the Answering Respondents, vide a
Detailed Reply dated 01/09/2021 (‘the Reply to Show Cause Notice”),
duly responded to the same, by categorically refuting each and every
allegation contained therein and consequently informed the Sixth
Respondent that the Answering Respondents are not liable to pay any
compensation for alleged violations/ non-compliances. The Answering

Respondent further informed the Sixth Respondent that the matter is sub-
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judice before this Hon’ble Tribunal. The Reply to the Show-Cause Notice
was hand-delivered by the Answering Respondents to the Sixth
Respondent on the same day ie., 01/09/2021. The Answering
Respondents crave leave of this Hon’ble Tribunal to read the Reply to the
Show-Cause Notice dated 01/09/2021 as part and parcel of this Report
under Reply. Furthermore, the Answering Respondents suitably
addressed all the concerns raised by the Sixth Respondent in the
aforementioned response with proper justifications and basis. It is also
submitted that there are no violations/ non-compliance of the directions
of the Board or the CTO by the Answering Respondents, as falsely alleged
by the Sixth Respondent. For the reasons stated above, the averments
made in this regard under Paragraph 4 of the Report are also denied.
Consequently, all averments and allegations made to the contrary in the
paragraph under reply are denied as false and misleading and the Sixth

Respondent is put to strict proof of the same.

. The contents of Paragraph 3 are facts on record and hence require no

specific traversal.

. The averments made in Paragraph 4 of the Report under Reply, including
those averments contained in the table thereunder, are denied in its
entirety as false and incorrect. It is submitted that most of the averments
are raised by the Sixth Respondent for the first time, as an after-thought,
and are unsubstantiated. The Answering Respondents reiterate and clarify
that the Environmental Clearance (EC) for the Project was obtained from
the First Respondent for construction of residential apartment in the total
land area of 1,00,199 sq. m. with a total built-up area of 4,78,003 sq. m.,
comprising of 33 Blocks (20 Towers) of residential building and a club

house.
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Master Plan for Chennai Metropolitan Area,
2026 (Volume II - Development Regulations), the
CMDA had indicated in its approval plan that at
least 2212 car parking spaces and 600 two-
wheeler parking were to be provided in the
Project. Accordingly, the Answering
Respondents have allotted 2215 car parking
spaces and 600 two-wheeler parking spaces

under the Project.

These parking lots have been provided as open
(surface parking) and covered (basement
parking) in such manner that no public space
was utilized and without obstructing the
common utilities within the premises. The
Answering Respondents shall not be made
accountable for cars of residents being parked
in areas not earmarked for parking, despite
allotted space for car parking have been
provided within the Project. Therefore, the
allegations to the contrary are unstainable and

false.

Installed
capacity
D.G. Sets

of

Serial No. 1.2

at Pg. 2,
Serial No. 6.2
at Pg. 7,
Serial No. 17
at Pg. 15 &

The averments made by the Sixth RespundeﬁT
in this regard are merely raised as an after-
thought and in any event, they do not constitute
any violation of environmental laws/ EC.
Further, the Sixth Respondent has made
contradictory statements regarding the number

of DG sets installed and has prepared the Report
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Reverse
Osmosis
(R.O.)
Treatment

Technology

Serial No. 1.3

at Pg 2
Serial No. 6.3
at Pg. 7,
Serial No. 15
at P. 14 &
Serial No. 21
at Pg. 23

The drinking water for the Project is being
sourced from the Chennai Metropolitan Water
Supply and Sewerage Board (CMWSSB). The
sourced water is pre-treated in the common
water treatment plant operated and maintained
by CMWSSB. In addition, the water received
from CMWSSB is being treated by the three (3)
Water Treatment Plant (WTP) comprising of
Pressure Sand Filter (PSF) and Activated Carbon
Filter (ACF) installed within the Project, as well
as disinfected by chlorination. The STPs
installed within the Project have a total capacity
of 67.5 m3/ hour and are designed to meet the

domestic water standards.

Most importantly, the Total Dissolved Solids
(TDS) in fresh water supplied to the Project is
less than 500 mg/1. It is respectfully submitted
that, in O.A. No. 134 of 2015, the Principal
Bench of the Hon’ble NGT, New Delhi, vide
Order dated 20/05/2019 had considered the
issue of consequences of Reverse Osmosis
Technology and inter alia took note of the fact
that RO technology reduces the extent of potable
water drastically, which resource is as such
extremely scarce and also has significant
ramifications on the health of individuals by
minerals. In

had

stripping water off essential
Hon’ble Tribunal

observed that there is wastage of water i.e., the

addition, the also

¢S LTD.
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reject water from the plant to an extent of
around 80%, and same would harm surface
water and the surroundings if disposed
untreated. Accordingly, the Hon’ble NGT, New
Delhi inter alia directed prohibition of the use of
Reverse Osmosis plants across all the states
where Total Dissolved Solids (TDS) in water is
less than 500 mg/1.

In view of the above, as mechanical compliance
with the EC Conditions would in fact result in a
situation that is harmful to the health of
persons as also the environment, the Answering
Respondents have opted for alternate
mechanisms of treating fresh water. It is humbly
submitted that the intention behind this
stipulation in the EC is to ensure that the
drinking water supplied is treated and fit for
human consumption. The Answering
Respondents  have ensured  substantial
compliance with this stipulation by putting in
place adequate filtering mechanism to ensure

distribution of good quality drinking water.

The Sixth Respondent has failed to take these
above factors into consideration while preparing
its Report under Reply. It is also pertinent to
point out that Joint Committee, during

inspection had not received any instances of

PROJECTS LTD.
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complaints from the residents regarding the

quality of drinking water provided.

Solar
for

areas

energy

common

Serial No. 1.4

s P 3
Serial No. 6.3
at Pg. 7,
Serial No. 18
at Pg. 16 &
Serial No. 21
at Pg. 23

The Answering Respondents have achieved 20 -
30% energy conservation method, inclusive of
solar energy, by inter-alia providing:

(i) solar water heater for the top 2 floors
of 30 Blocks

(i1) pressure reducing valve for water
consumption

dual system for flushing

LED bulbs instead of CFL

Variable Frequency Drive (VFD) drive

(iii)

(iv)

(v)
panel for lifts and pumps to reduce
power consumption

(vi) CO2 censor for ventilation plants

(vii) energy efficient level transformers to

avid power losses

DG

norms.

(viii) sets in consonance with CPCB

All these facts have not been considered by the
Sixth Respondent in its Report under Reply. In
addition, it is reiterated that sufficient green belt
and open spaces have been provided within the
Project to cater an eco-friendly and
environmentally conscious atmosphere to its

residents.
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Moreover, based on the recommendation of the
Joint Committee, the Answering Respondents
have also proposed to harness adequate solar
power for lightings at driveways and garden
areas within the Project. In this regard, the
Answering Respondents have already identified
the vendors and issued work order for the

aforesaid works.

Solid Waste

Serial No. 1.5

The averments made in this regard are denied

Disposal (in- |at Pg. 3, as false, incorrect, and unsubstantiated. In fact,
vessel bio- | Serial No. 6.5 | it is submitted that the biodegradable waste is
conversion at Pg. 8, | being collected and treated in Organic waste
technique) Serial No. 18 | convertor (OWC) i.e., an in-vessel bio conversion
at Pg. 16 & |technique, which converts the biodegradable
Serial No. 21 | waste / organic waste into compost with the
at Pg. 23 help of thermal bacterial process. This was also
inspected by the Joint Committee during
inspection by the Answering Respondents and
the photographic evidence in this regard is
enclosed along with the Report submitted by the
Joint Committee on 11/08/2021. The treated
waste is used as manure for greenbelt within the

Project.
Conditions Serial No. 3| The Answering Respondents had obtained
under CTE & | at Pg. 3-4, | Environmental Clearance (EC) on 16/10/2012
CTO Serial No. 4 |and Consent to Establish (CTE) for the
at Pg. 5 - 6, | construction of 33 Blocks (in 20 Towers) on
Serial No. 9|28/06/2013 (and not on 28/06/2021, as

For PRESTIGE
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at Pg. 9-10,
Serial No. 11
at Pg. 11-12,
and Serial
No. 12 at Pg.
12-13

erroneously stated by the Sixth Respondent).
The Project was completed before the expiry of
CTE.

Subsequently, the Answering Respondents
obtained the Consent to Operate (CTO) from
TNPCB for Phase 1 comprising of 25 Blocks
[comprising of 2,083 dwelling units in 17 Towers
with a total built-up area of 3,38,661 sq. m]. It
is vehemently denied that the total built-up area
for the 25 Blocks is 3,52,151 sq. m., and the
Sixth Respondent is put to strict proof of the
same. In effect, there is no violation of the
Special Condition No. 1 under the Consent
Order, as alleged by the Sixth Respondent. This
allegation has also been raised for the first time,

without any basis or substantiation.

Moreover, in order to meet the estimated sewage
discharge under the EC, the sewage within the
Project is being treated in 3 Sewage Treatment
Plants (STPs), with an aggregate capacity of
1550 KLD.

As regards the alleged violation of Special
Condition No. 2 of the Consent Order, it is
submitted that, at present, the total inflow
volume of the sewage is less than the estimated
range indicated in the CTO, as some of the units

remain unoccupied. This treated / re-cycled

(IGE E
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water from the STPs is used within the Project
for gardening, flushing and green belt
development. The surplus/ remainder of the
treated/ recycled water is decanted to the
CMWSSB’s pumping station. The STPs
comprise of primary treatment such as bar
screen chamber, Equalization Tank followed by
biological treatment comprising Fixed-bed
bioreactors (FBBR) and settling tank followed by
activated carbon filter and Ultraviolet system for

disinfection.

The limit for discharge of treated sewage is well
within the consented norms. Consequently, the
Answering Respondents are not in violation of
Special Conditions 1 and 2 of the Consent
Order, as erroneously recorded by the Sixth

Respondent.

It is further submitted that excess treated
sewage was disposed at the decanting point and
hence the finding that “it is reported that the
entire treated sewage is being utilised for toilet
flushing/ greenbelt development” is misleading

and unsubstantiated.

Moreover, it is submitted the total plot coverage
area of the Project is only 21.67% and, after
offsetting the OSR of 10%, the remaining area of

approximately 68% (which constitutes the
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majority area) is only allocated towards open
spaces (including roads, hardscaping, parks,
and green belts). The green belt development is
in conformity to the standards of the residential
project. In compliance with the EC conditions,
the Answering Respondents have ensured that
the available green belt acts as an adequate
barrier to avoid/ reduce for noise pollution (day

and night).

Additionally, the Answering Respondents have
planted indigenous and native variety of plants/
trees in the green belt area and the open spaces
of the Project, which are being maintained on a
day-to-day basis, thereby ensuring that the plot
is suitably landscaped with vegetation of
indigenous variety. Therefore, the averments
made by the Sixth Respondent that there is no
sufficient area for gardening within the Project
is made without proper inspection and hence, is
totally baseless and incorrect. Consequently, all
statements and averments made to the contrary
under reply are denied as false and untenable
and the Sixth Respondent is put to strict proof

of the averments made to the contrary.

The EC and Consent Orders were issued to the
Answering Respondents specifically in respect of

the Project and it is submitted that the

construction of the Project is not in
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contravention of any of conditions under the EC
or consent orders. It is further submitted that
there is no violation, either under environmental
laws or otherwise, in the development of the
Project and the averments made to the contrary
by the Sixth Respondent are incorrect, vague,

ambiguous, and unsubstantiated.

Necessary Serial No. 3 | As stated earlier, the Answering Respondents
greenbelt and ([at Pg. 5, | have developed the necessary greenbelt area
Disposal of | Serial No. 9 |and the wastewater is being managed as per the
Sewage for |at Pg. 10, | EC obtained for the Project. The reliance placed
Green Belt Serial No. 12 | by the Sixth Respondent on the hydraulic
at Pg. 12-13, | loading rate is also erroneous and incorrect. All
Serial No. 16 | averments made to the contrary are totally
at Pg. 15, | misleading, irrelevant, and untenable. In fact,
Serial No. 18 | there is necessary greenbelt developed within
at Pg. 16 the Project and the same has been duly
managed by adequate watering.
No Serial No. 6 |In this regard, as submitted above it is
Documental at Pg. 7, |submitted that the total inflow volume of the
Evidence for | Serial No 12 |sewage is less than the estimated range
Disposal of lat Pg. 12, |indicated in the CTO. Further, the excess
Sewage to | Serial No. 16 | treated sewage generated from the sewage
STP at Pg. 15, |treatment plant is being disposed through
Serial No. 18 | private tanker lorries to the CMWSSB’s Sewage
at Pg. 16, | Treatment Plant decanting point. Sample copy
Serial No. 20 | of the receipts evidencing that the excess treated
at Pg. 18

Authorised Signator




15

15

sewage being disposed at CMWSSB Plant is

enclosed herewith.

CTO for
Remaining 8
Blocks / CTO

Expansion

Serial No. 8 &
9 at Pg. 9
Serial No. 10
and 11 at Pg.
10-12, Serial
No. 13 & 14
13 &
14, Serial No.
20 at Pg. 17-
18 & Serial
No. 21 at Pg.
18 to 25.

at Pg.

It is submitted that, as per the EC, the total land
area of the Project is 1,00,199 sq. m (24.76 aces)
with a total built-up area of 4,78,003 sq. m. The
Answering Respondents also obtained the CTE
to carry out the construction of the entire
Project. The Answering Respondents have also
obtained necessary planning and building
permit for the entire Project. Accordingly, the
Answering Respondents had constructed and
completed the entire Project comprising of 33
Blocks [total built-up area of 4,49,971 sq. m,
& non-FSI
4,43,738.16 sq. m. (excluding non-FSI area)], in

(inclusive of FSI areas) and
terms of inter-alia, the EC and CTE. However,

the Third Respondent issued completion
certificates only for 25 Blocks and withheld the
completion certificate for the remaining 8 Blocks
by citing the pendency of an unconnected
dispute between the CMDA and the Answering

Respondents before the Hon’ble Supreme Court.

Therefore, due to the non-availability of the
completion certificate for the 8 Blocks, the
Answering Respondents were constrained to
apply for CTO only in respect of 25 Blocks. The
CTO for the remaining 8 Blocks could not be

applied for the reasons that are not attributable

ATES PROJECTS LTD
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to the Answering Respondents and totally

outside its control.

Subsequently, the CTO for these 25 Blocks was
to expire by 30/09/2020. Therefore, the
Answering Respondents applied for renewal of
the said CTO on 27/07/2020. On examination,
taking into account the fact that the entire
Project was completed, the Sixth Respondent,
vide letter dated 08/04/2021, directed the
Answering Respondents to apply for CTO
Expansion for entire Project comprising of all 33
Blocks, with total build up area of 4,49,971 sq.
m., by paying the requisite fees. Accordingly, on
05/08/2021, the Answering Respondents had
also applied for the same by paying the fees as

directed to be paid.

However, the Sixth Respondent returned the
application seeking the completion certificate
for the remaining 8 Blocks, which is withheld by
the Third Respondent by citing the pendency of

a litigation between the parties.

Notwithstanding the above, in the interest of
time, the Answering Respondents have
subsequently requested the Sixth Respondent
to consider the renewal of CTO for 25 Blocks
(Phase I) for which CTO was already granted and

to consider the request for CTO Expansion

ATES PROJECTS LTD.
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(inclusive of the 8 Blocks under Phase II) in

parallel.

Needless to state, the Answering Respondents
have duly completed the construction of the 8
Blocks as per the EC, CTE and approved plan of
the Third Respondent, but the completion
certificate has been withheld for the reasons

inter-alia more fully stated hereinabove.

The Answering Respondents are taking earnest
efforts in following wup with the Third
Respondent to obtain the said certificate. It is
reiterated that the completion certificate for
these 8 Blocks is not withheld by the Third
Respondent by citing any violation of any law/
regulations by the Answering Respondents. In
any event, the issue relates to compliance with
the Tamil Nadu Town and Country Planning Act

and is currently sub-judice.

As regards the authorisation for disposal of
hazardous waste, it is submitted that the same
was duly submitted by the Answering
Respondents on 13/09/2021, but the same has
been subsequently returned by the Sixth
Respondent on 13/10/2021 on the ground that
the said authorization will be issued “only after

valid consent of the Board.” The Answering

Respondents are following up with the Sixth

"
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Respondent and taking earnest steps to obtain
this authorisation. In fact, the Answering
Respondent is duly disposing of the hazardous

waste through authorised agency.

Show Cause
Notice dated
23/09/2020

Serial No. 12

The said show cause notice was duly responded
to by the Answering Respondents on
19/10/2020 and 03/12/2020 stating that there
are no violations or discrepancies. The
averments and allegations raised in the Report
under Reply are vehemently denied as false and
erroneous and the Sixth Respondent is put to
strict proof of the same. These averments have
already been dealt with earlier by the Answering
Respondent and the same are not reiterated to

avoid repetition.

Proceedings
dated
08/04/2021

at Pg. 12-13
& Serial No.
23 at Pg. 25-
26

Serial No. 21
at Pg. 18

This is merely a reiteration of the Joint |
Committee’s Report dated 11/08/2021 and
other averments made in the Report under
Reply, the contents of which are vehemently
denied by the Answering Respondents. The
Answering Respondents have duly responded to
the above proceedings dated 08/04/2021 on
16/04/2021. The allegations contained in the
proceedings dated 08/04/2021 and the Joint
Committee’s Report are also denied for the
reasons more fully set out in the Objections
dated 22/09/2021 filed by Answering

Respondents and it is submitted that the same

S PROJECTS LTD.
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may be read as part and parcel of this response.
All other allegations contained therein are
denied for the reasons more fully stated
hereinabove and the Sixth Respondent is put to

strict proof of the same.

8. The Sixth Respondent has not provided any response/ remarks at Serial

No. 2, 7 as well as 19 and hence these require no specific traversal.

9. For the reasons aforementioned, the Answering Respondents specifically
deny that it has failed to comply with the implementation of the said
conditions as set out in the EC issued by the First Respondent. To the
contrary, the Answering Respondents have duly complied with the EC
conditions. It is also denied that the Answering Respondents have violated
any environmental laws. The Sixth Respondent’s allegation that there are
discrepancies in the consent order, EC and actual construction is also
devoid of any basis and erroneous. The averments made thereunder are
unjustified, incorrect, and unsubstantiated. The averments regarding the
alleged non-compliance of the directions of the Board and that the
Answering Respondents have not taken effective steps to comply with the
directions are also denied as false for the reasons more fully set out in the
Objections dated 07/10/2021. For the reasons set out above, the
Answering Respondents are not liable to pay any environmental
compensation, and, in any event, the computation of the said
compensation is baseless and incorrect. The Answering Respondents
reiterate that the levy Environmental Compensation is baseless and
unwarranted for the reasons stated earlier because the Answering

Respondent has not violated any of the EC conditions.

CTS LTD.
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10. Hence, for the reasons mentioned above, it is prayed that the findings and

Report under Reply, in so far as attributing any violations/ non-

compliance of the directions issued to the Answering Respondent and

quantifying the period to levy Environmental Compensation, may be

rejected as the same is erroneous and without any basis.

Place: Chennai

Dated: 17/02/2022

T1GE ESHATES PROJECTS LTD-
Ful‘ PRES
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Palani Centre, No. 32, Venkatanarayana Road
T Nagar, Chennai - 600017
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VERIFICATION

I, C. Nagaraj, S/o. Nagaraj C, son of Mr. C.R. Narasimhan, aged about 53 years,
the Head — Business Operations (TN) of the Fourth and Fifth Respondents herein,
having office at Prestige Polygon, Top Floor, 471, Anna Salai, Nandanam,
Chennai 600, do hereby verify that the contents of Paragraphs 1 to 10 above are
true and correct to my personal knowledge and belief and that I have not

suppressed any material fact.

For PRES“GE ES /
fsed Signatory

FOURTH & FIFTH RESPONDENTS
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[Annexure - B
- [Decanting Receipts

Cugtomen- I

' {.‘lass

[Tme T -?-

. Sewerage Tfuck:

: '”-'Charam §we§mrge .

T@tai

E Recelved Rupees

Bank Name

1 Branch Name

L b L e e S A SR o 5

-cheque DD are subject ;f,Q_réah_Sati'Qi}i»-S:EW1“8 Chmges &, Gs7T z,ﬁei eon is appézcah "c {Iar:i Paymen:



noyal
Text Box
Annexure - B
Decanting Receipts


N N P N H
Do G, Pumpin

e
{Rr

HSPORT THIG BIS90G,THDG

RARMABIRAN STREET, WOOBBAL () -

LHETTHE 5T

ST ax Amount (Rs )|

3

Time |

| Class

S

Tax Anmun_t

 Charges Amount

Tihek Ssrviecs 07 0940

Charges Surchargs

 Two Thousand anly

Date’

b

Branch Name

j CCType |

D The cheque 7 D0 are subject o realisation. Service charges & GST therson is appiicabie for Card Paymenss.
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CE‘EENN%E mmﬁmmmm WA?ER SUP?EX AN@ SEWE AGE E@ﬁ@é’%@

CHO: No ? Pumptng Station Road Chmtadﬂpe Chennas 600 002 Ph 2845 13003 4567 . 4587

g et _ o
Receint No. Co Reterence Number

0443885

Customer -
Name & -
Address S R
Annuai‘»a}ueﬁ?s S AL S it
F'&tc‘z}i}r’y I T S ECe T T
Period SAEET Chay Chaiges Ameunt

: Cixstaﬁ;e;r No.

N

RPN

et

Lime ]

T s
2xBurcharge | Charges Surchirge [ oml

oy
e RAAAES L

Totsl -

Received Ru?ees

daéi..s..utm-. . o R | BronchName | E

\_?%T.B. The quue D.D are subject to realisation. Service charges & (_r‘;T iﬁezwn is apphcaair= for Card Payments.

‘:r,, N

e



a7

(CHE N‘f’%ﬁg ME “?ﬁ@?@ﬁ?ﬁ%ﬁé’ WA?E&@. SUPPLY AND 5@%@&%@&: %@ﬁ_.

H Q.1 No. 4, mrppmg Station Road Chmtadnp:!:. G;fenraai - 8u0 0@2 z’h 5840 ‘?3< ft 4 7_ 4567

Rsfereﬂc&: Namher

“'}ate

'Cmi@éﬂ&r No.’

CL‘:EDH‘G? ’
Name & -
Address

“)FUa'iz g

Anmaal Value (REs.)

Category -

] C‘Eass

Period

Charges Amaunt

TS

' rﬂhafrges Sa;é:c_iziarge

Total

Received Rupees

S fira i

Chegue 7 DD/ CC

Date

Bank Name

Bremch Name

o ’I‘vpe T~

i N.B.:The cheque / DD aré eunjeu © n?a?r:, fion. ::enme charcas & GST thcreon 18 apphcable for (‘drd Pawm

.

i
i
i
!
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CHENNAI MH‘%E@@&E’E‘M WATER SUPPLY AND SEWERAGE gﬁ@ﬁmf

H. O ho 1, Pumpzng Siati()ﬂ Road Chzntadnpef Chenrzaz - 800 002, Pn 2845 1300, 4507 438"

Receipt No.

B@ﬁa%mgrﬂﬁyaber

045128?

. Plfﬁn{hséﬁ.* TRAMSPORT TH.

2526,

zleﬁhmﬁi

2ARG_07ES

Customer Mo.

Customer
Name & .
Address

3%, RApMaBIRAR
CHEMMNAL-G00 OFF

STREET,

-NUHﬁ%ﬁL {;_5

Customsr-ip

.+ Annual Value (Re3

{ 'I‘ax Amount (Rs. ) }

Time !

Categorv

! Class

_Besjedaoe

_Truck MHDW ago Charg es Amount

© Tax Surcha:;gf:-

Charges Surcharge

-Toiga}

..‘.' WB

Received Rupees.

-

sl

C

b

TrousETd LT

{Cheque /DD /CC

Date

'. l CC Type

Bank Name

Branch Name ;

\J\-B. : The cheque / D.D are subject to realisation. Service charges & GST thereon is applicable for Card Payments.”
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r.0. 1 No, 1, Pumping Station Road, Chintadripet, Chennal - 600 002. Ph : 2845 1300, 4 4567 4567

Pagg Lot Lo
Receipt No.  Reference Number 1 o ' Customer No. o
: S e — = Eu e 7 3 - e D— - -A?.-
9481285 o e | R
R L b NREagck e SRR
g g“a;‘;;“éfr ol 39, KanKeBIRAN STHEEY, MODHBAL () -
: ) ) S IR AT w11 -l?u . )
| address CHENNAL-00 077 o . . _ o o
+| Annual Value (Rs) ' { Tax Amount (Rs )] o ' Tirme | : AR
Category ' T g - I Class S
i Charges Amount Tax Surcharge Charges Surcharge Total- . .. & .. -
_}E?r?%qmﬁmﬁ-%‘a’féﬁ?“ﬁf rof—C B —SX STTCnarge L. i L G0
Total = | B EREEE o R T

Received Rupees . Two Thousand Gnly

{Cheque /DD /CC "7 o " Date - | CCType
Bank Name Bk R : ) Branch Name I '

\N.B.: The cheque / D.D are subject to realisation. Service charges & GST thereon is applicable for Card Payments. -

- CHENNAI METROPOLITAN WATER SUPPLY AND SEWERAGE mmﬁj_' R e
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Bank Name-

Branch Name I

: \N.B; : The cheque / D.D are subject to realisation. Service charge}s & GST thereon is a;ﬁplicable for Card Payments.

- CHENNAI METROPOLITAN WATER SUPPLY AND SEWERAGE BOARD
H.0. ! No. 1, Pumping Station Road, Chintadripet, Chennal - 600 002. Ph @ 2845 1300, 4567 4567, - ' 3
- L : o : S o Hgon 187 1
Receipt No. Reference Number Date Customer No. §
. ~ S [ AUZITUDZIO0 T JOETT T T
Custorper - . - .} “HETESAEN TERASPUR] TR b';"u;.‘,. ERITEIN .aﬁ.:(;m' _Lu_sw_.suarfi.‘-; R
Name & 39, KANMABIRAN STREET, MOUMBAL () Sk
Address CHERHAI-SO0 OF ¢ ) o
Annual Value (Rs.) | Tax Amount (Rs.) | Time | LT
Category . ' : . [ Class : o
Period Tax Amount Charges Amount Tax Surcharge __ Charges Surcharge Total an
o SeMerags THUck Service U QU - EE - : : gyuﬂ?fuﬁ
Total T . 2.000.00
Received Rupees - Tya Thousand Oniy i
Cheque /DD /CC.  Laash Date | €CType i

Lo o
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CE?ENNAE ME?RGP@HT&N %’ﬁﬂ Eﬁ S@?Pﬁ“ %ﬁ@ Sﬁ%ﬁﬁﬁ%ﬁﬁ BO:

H. O No. 1 Pumprrg Siatscn Fioad Ci*mtadnpe C"}anna* - 6{}{} ooz, Pn 2845 WGG 456’7 4887

g i

S

: Rece‘Pm“* ‘ Rgf&m‘ \“mm - Da‘tﬁ S T ﬁﬁ?’*ésﬁ?.ef?@": ] B

? 1
uﬁﬁa

_Casmmer o L MATE S

Nome & b CLEg W
. ) LT

Address b cHERRS

S

?ae TH. S?ﬁ
‘& EEETP WO

fﬁnm i 'gg_qg

Category S0 _ T Cias? : e -
' Perxor} o Tax Ameumi' o Charges 4mozmt Tax Sarcharge - C%'ar*ges Sﬁrcharge o C Total -

«';-sﬂq, a "Lfﬁ.{"{ f:} 31’1,@1[:_!'« ﬁ?‘ﬂ[} ,g:? PR L ._ ) .. . _ . ] . . s - .: 2}(}0*&\\

ol

’f@%&i’_ |

¢

G, L

Received Rupees

' hsone 70 £ 00 BN

(NGB The cheque 7 DD are subject  realisation.




C%ENNAE METR@?@H’?AN WA’E‘ER Sif??ﬂ'

H O N e Pgmpmg Szatmn ﬁoad Ch ntacmpe Q!ree_;};‘a;_.. 8’*‘{3: {22 Ph o ?__Er SCG zi;;{s'? d&lﬁ?

ﬁﬁﬁﬁﬁﬁﬁiéﬁﬁﬂﬁﬁ E@i@

Resexpt ‘\F&.

Date

©483102

IS

Saﬁsmﬁ}er N

Castomer.
- (Name &
A Addmess

w%ATLS§@ ?Pﬁﬁs ant
3%, KARMABIRENST
.-Pdgﬁ%#i 599 (i

Annual Va;uw. (Rs }

_'{ 'Ia : moum me%

Ti'me i

Lazecﬂry

438

J.Gb

Tazx A’mmmt i Charaes Amount

Cimrges sumhargse

'i Tax Sur{:h&rg&
ﬂ_cém _ o

Fuck Service 07

o

‘Total: o
-Ra',‘:_ei‘f'cé Rﬂ?ﬁeﬁ?’f‘_ U Twn Thaiz nerky

T Chegue F BB SOC

Bank Name
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CHENNAE ME”E‘R@?GH’E‘&% W&?ER §E§§3?LY AND SE%ER&GE ﬁ%}&ﬁﬁ

H O Ns. ? F{j?‘!”pﬁ‘!(} biailon Hoadl Ch*maanpe‘{ Qhennai - BLG. i’}02 P’] 2845 ‘qﬁu, 456” L5587

‘ﬁ}é\%

'%ge = . i
Receipt Nﬂy N Qefereme waﬁ}ci‘ o

gﬁ.831@i ﬂrE S t".):l:a SHR

‘Customer S :

Nameét.

. | Address

¢ Annual Va}ue {Rs.) '
) -Latecarv '

' Cé}.siame:i‘ Mo, -

e e e T
Dustopsr-T3

"Témé 2 : TRla0l

. T e T - -
. _TexAmeent | Charges Anioont - TaxSuerchsrge Chaz‘gi:s S&rch&m T T Tatal 3
o Thuck. Service o7 opo T o g DR O SR, 0n0n

A a MRS L

Total

'P;»ce:vcd Rupees - . o e
o 5 : T T.%wz;sa_m;i_ Onley

e PR : : ’ ERC A
s - ] i . § B
el My e s . : . . 5 i ’
Bank Name S Branch Name

N.E. - The ¢he qdf_,‘i}b 2 su
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Heirpes & ST therect

+ix applieshie For Card Pavmenss.
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CHENHMAT 600, 07T

LAk TRANSPORT . TH 21318
1754, EANNABIRAW 3T, HOoMBAL . {

IR

T

(531

i

©5.)

' ;

2% Angunt Charges Amouni |

Sawerage Truck Ssrvice 0700 i
f §
: 3
: ¥
: {
; P
H i H
S : ;

- S den Thousand Gnly
wiBsh z Dige
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RATESAN TRAKRSPORT TN 8907, 2777, 3959
1/54, KARKABIRAN ST, . HOOWBaL (2
CHENMAT =800 (FT

=

Tax Amount Charges Amount | Tax &

Sewerage Tryck Ssryvice 07 000

anch Mame {




:-f7§;'

.u%ﬁ,?mmmoaw Ww;umampﬁ

 Ea : P—— - " T - - pay s
Reference Nomber . Date- Lustomer Ng,
20217055825 Lo 0EvsER-d

CRATESAN TRARSPORT T TH 9576, VIGT 500 T S TR R T T

1734, KANNABIRAN ST,, HODHBAL - £} S [ R A
CHERMAI-600 ayy - : : SRR R SR b

I Tax Amount {Rs.J § ; T3 .

L _ T =y

_ ‘_ Tox Amovnt _ Charges Amount o Eay Sercharge | Lharses &»f reha arg \ Tatad
Sewsrage Triwck Service 07_odo : : ' : T - 2oHTR, On
!

P
5

{

e e L e AR 11 e At i e et

i
i
]
H
i
H
i
i
H
H
H
¥
i

Two Thousand Bnly

- Date

[




. iCheque /DD £

anch Name 1

B The ¢hedue /DD e




¥

RS LT
n;wj ’!E L
i \j-- .

?‘Zf "“??_f,

¥y

umm fad &«} z,Q:i

BAR ?QﬁﬁS?ﬁ? ?K

i S "’5;"1“" o EER a -ﬁf\‘-ﬂ}wkiﬂs fifd
P ; duddross ; e CHE N D00 (77 et e St i v
: : nnﬂu,ﬂ "\Jdil 5. '} ' Time 1 AL
. ¥ - - ki -

PO - v -
LLiBSR ) N

: Ff‘tf:;u “igargesf‘xmam ' g- T ey Sureharge Limrgeef—ﬁrf“mrgge_ - hptad
” ! ' g on

'\.‘p‘“

wait

By S
(W
1z

iy IS

o, Servioe chrges & G8T i
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CHENN%%E METROPOLITAN WA’E‘&E@ %@J??EE é?ﬁ@ ﬁ%ﬁg%ﬁ%ﬁ &“5%33: fﬁiﬁ‘@?{ﬁ SR
- H.O.:No.d, Pumping Station Road, Chintadripet, Chennai - 600 002, Ph : 2345 1300, 4567 4557 L
' . . . —_— e - o _ . Paged 1
Receipt No,’ - Reference Number © " Daie Customer Ne. '
GGG6081 20717058590 Ca~0CT-21 SRR
Cu<t01n61' S RATESAR TRANSPORT TR.9526, 9167, 27879559 TR o Custamer-ipp
Name & - R - 34, KANRBBIRAN ST, I’%Bﬂi‘ifﬁ?{L_ {‘J AR SR R S
Address CHEMNAT-£00 (77 - . —_— SR
Annual Value (Rs) : | Tax Amount (Rs.) | _ Time | | aaenl SRR
Category < g il ' | Class
Period Tax Amount . Charges Amount Tax Surcharge Charges Surcharge . Total _ .
S sewerage Trlick Service 07_00D S T B R O PR '3';09’93_395_}_ RN s
JTotal ot e T e e o gooelens
‘{Received Rupees ' ' -
HPees Two Thousand Only
Cheque/DD/CC  pagy ~ * Date S CC Type ]
Bank Name R ' ' R | Branch Name T
\N.B. : The cheque / D.D. are subjéct fo :ezﬂisation. Service charges & GST thereon is applicable for Card Payments.
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R ot i

_sz_""éf AND SEY %;km@gg?
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; ?n;éfng Sfaﬁon Road C‘hwiaer p},t

,,Cﬁt:ﬁ*’%‘ﬂ"ﬁ?ﬂ@ 002, e ‘38»% %a} 458
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CHENNAE METBOPOLETAN WATER SEPPLY AND SEWERAGE E@é&ﬁ@

H.O.: No 1 Pumptng qtatlon Road, Ghmtadnpet uhennal 600 002. Ph : 2845 1300, Asg7 4»56! .

£

Receipt No. . i ___ Reference Number. 1 Date e . Cusfﬁmei No. Prge 1 of T
-;::=:1Custome1- T T ITESAN TRANSPORT TN9526, 9167,2777,9959 T CwstementiD i o
_ HilName& 34, KANNABIRAN STREET., NOOMBAL (1. - R R
TP | Address © CHEKNNAI-600 @77 ) ' o o ) B ' : ' ‘ IR E
Annual Value (Rs.) - R I Tax Amount (Rs.) | T T T Time §3:20
Category B ‘ , ' ) ' ' | Class
. Period ~ 7 Tax Amount Charges Amount Tax Surcharge | Charges Surcharge | - . Total o _ -
feuenige Tauck Sefvice 67 060 . |- Lo 5 I F T T LA S S

)

ITotal  4,000.00

ThousandResedyed Rupees

ChequedBD/CC .- T oo T T e Tme
BankName ' B S Branch Name |

A, The cheqn w /D are qﬁhwm tn reahsatmn Serwce chqrges & GST thern,on s apphcable for Card Payment‘@ p AHA SZashier . _: J o



e,
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e
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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL (SZ),
CHENNAI

ORIGINAL APPLICATION NO. 21 OF 2021

Dr. Anupkrishnan. V
... APPLICANT
v.

Ministry of Environment, Forest and Climate
Change,
And 7 Others.

... RESPONDENTS

OBJECTIONS & ANNEXURES FILED BY THE
4TH & 5TH RESPONDENTS TO THE
ADDITIONAL REPORT DATED 12/01/2022
FILED BY THE SIXTH RESPONDENT

M/s. S. Arjun Suresh, B. Kishore,
Raghavendra Ross Divakar
Apoorva S. Vinjamur
Noyal James
Gautham Balaji
Of M/s. Dua Associates

COUNSEL FOR THE FOURTH & FIFTH
RESPONDENTS
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